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ORDER

PER SANJAY AWASTHI, ACCOUNTANT MEMBER:

1. This is a batch of two appeals belonging to the same assessee. ITA
No. 110/Gty/2025 pertains to AY 2013-14, whereas ITA No.
111/Gty/2025 pertains to AY 2016-17.

1.1 ITA No. 110/Gty/2025 arises from order u/s 250 of the Act dated
11.03.2025, passed by Ld. Commissioner of Income Tax (Appeals),
National Faceless Appeal Centre (NFAC), Delhi. Appeal ITA No.
111/Kol/2025 arises from order dated 11.03.2025, passed by Ld. CIT(A),
NFAC, Delhi.
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1.2 In both these cases, the Ld. AO’s order has been passed in an exparte
manner and certain additions were made for both the years. The assessee
carried both these matters before the Ld. CIT(A), where also he could not
avail of several opportunities to represent before the first appellate

authority. Thereafter, for both the years, exparte orders have been passed.

2. The assessee has filed both the appeals challenging the action of Ld.
CIT(A) in confirming the respective additions made for both of the
assessment years. On the last date of hearing, the assessee had filed an
adjournment application but it was decided to proceed ahead with the

adjudication with the help of Ld. DR.

2.1 The Ld. DR took us through the impugned orders and the orders of
Ld. AO for both of the years. It was pointed out by the Ld. DR that there
was no compliance whatsoever to the notices issued by either the Ld. AO
or the Ld. CIT(A). The Ld. DR stated that in the absence of any presentation
whatsoever before either of the authorities then there was no option but
to take an adverse view against the assessee on the basis of facts already

on record.

3. We have carefully considered the orders of Ld. AO and the impugned
orders for both the years. We have also heard the Ld. DR at length. We
find that in this case for reasons best known to the assessee, he has
chosen to ignore the notices issued by both the Ld. AO and the Ld. CIT(A)
for both the years. However, in the interests of substantive justice, we feel
that the assessee deserves a chance to ventilate his grievances before an
appropriate lower authority so that at least the basic facts are thrashed
out. To this extent, we set aside the impugned orders in both the appeals
and remand these cases back to the file of Ld. AO for fresh consideration
and thereafter passing speaking orders. The assessee would do well to
cooperate with the Ld. AO and present his arguments regarding the

assumption of jurisdiction as also on the facts so that the Ld. AO can
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arrive at a judicious view in both the matters.

4. In result, these two appeals are allowed for statistical purposes.

Order pronounced on 21.08.2025
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